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(iii) reception of evidence on affidavits:
(iv) reguisitioning any public record from any court or office; and
(v) issuing comrnissions for examination of witnesses.

6. As per section 14 of theCoal Bearing Areas (Acquisition & Development)
Act, 1957, the Tribunal'is to be consisting of a person who is or has been or is
qualified to be a Judge ol a High Court for the purpose of deterrnining the amounl.

7. You are requested to send a panel of suitable and willing persons for
selection qnd appointment as the Presiding Officer, Special Tribunal at
Talcher,

{, This has the approval of the Cabinet in its meeting held on 03rd October,
2424.

Yours iaithfully,

W
(Darshan Kumar Solanki)

Deputy Secretary to the Govt. of lndia
Email :dk.solanki@nic.in

Copy to: t

, 1. PS to Hon'ble Minister of Coaland Mines.

?. PSO to Secretary (Coal).
3. PPS to JS (BPP).
4. Chairman, Coal lndia Limited. Coal Bhawan, premises No-O4-Mar, Plol-AF-lll,
action area-1A, New Town Rajarhat, Kolkata '700156.
5. CMD, Mahanadi Coalfields Limited, Floor No.-3, MCL HO, Jagriti Vihar, Burla,
Dist, Sambalpur, Odisha PIN-768020
6. lFD, Ministry of Coal, Shastri Bhavan, New Delhi.
7. CoalControtler, Coal Control[er's OrEanization, Ministry of Coal, Scope Minar.

sth floor, Core ll, Laxmi Nagar, Delhi 110092
8. District and Sessions Judge and Presiding Otficer of Part Time Tribunal, at
Talcher. Odisha.
Cri Senior Technieal Dlrecto(NlC), Ministry of Goalwith the request to kindly
upload this letter on the website of the Ministry of Coal.



RAJASTHAN HIGH COURT. JODHPUR

No. / RSJ / Estt.A(ii) / 08 I 2019/ s25+ Datr: : zol r,ieoet{

Copy forwarded to fottowing for information and necessary action:-

1. Hon'ble sitting Judges of RHC, Jodhpur th-ough their P.S.
2. Registrar (Admn.), RHCB, Jaipur with the request to circulate it

amongst all the Hon'ble Judges sitting al RHCB, Jaipur through
their P.S.

3. Hon'ble Judges who have retired in October, 2022 and
thereafter.

4. All the Judicial Officers of District Judge r:adre who are going to
retire on or before 31.10.2025.

5. Computer Cell, RHC, Jodhpur to upload it on website of
Rajasthan High Court and E-mail to retired Hon'ble Judqes.
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